CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
NEW DELHI

O.A. No, 1523/91 New Delhi, dated the 8th Juns, 35

HON 'BLE MR, S.R, ADIéE, MEMBER (A)
HOM'BLE OR. As VEDAVALLI, MEMBER, ()

Shri Vijay Kumar,

S/o0 Shri Gopi Chand,

Rfo 3268/27, Tri Nagar,

Delhi-110035, _ _

(None appeared for the applicant) e... APPLICANT

VERSUS

1e Delhi Administration,
through its Sscretary {Medical)
Office of the Delhi Administration,
5, Shammath Marg,
- Delhi,
2, Lok Nayak Jei Prakash Narain Hogpital
New Delhi, | . eee RESPONDENTS

{None appeared)

ORDER {ORAL

!

BY HON'BLE MR, S.Re ADIGE, MEMBER {A}

In this application Shri Vijay Kumar
afec lam T, ‘
has sought for a déreetéon that he has besn sngaged ir
' 1v‘7\//( A
continuous employment of ths Respondents, and the

.torminaiion of his seqvice w.=,f, 21.17.90 is
e

illsgal, He has slso sbught Fora direction to the
' & . ’
RespondantS/appDintiag him as a Radiographer w,e,f,.
\ .
bt e
the date the other candidates;so appointed; and

also for release of his salary from 25,7.90

20,11.90,

2. From the materials on record and in
particular Respondents' order dt. B8.2.88 (Ann, &=4)

it appears thst the applicant with the prior

A



~n

b4

- 7 =

approval of the Madiéal Supsrintendent and
selection by the Staff Selection Bﬁard tE;
agpiicant wa s appo;ntec ag Junior Radwogrephnr
wfe.f. 9,2,89 on purely ad hoc/ems posnt basis
for a pericd of 89 days or till such time &
rsgular caﬁdidate is made available from TRC -

whichavusr is éarliar.- It was stated that the ahowe

appointment was purely ad hoc/emergent and the
A fund B B S

'appolnt/would not ccnftm‘l\hm any right &nisgmg

7/\ 4

~ for regular appo;ntmsnt in the Hospital orlany

pther organisation in tha Dslhi Admlnlstratlon.

3e It appears that this appointment was

axtended from time to time according te necessity,

ang the applicent continued fo work on ad hoc
basis till 28.7.907 &fter which hs was\dis&ngsgndf
for seluctlﬁninf
4, Mesnuhile recruitmant/e® the post of
é%diagraphnr was held, in which the applicant

participated, but was not selected,

Se It is wel)l settled that an applicant has
h oo oned

snforceable right to be eesdded for selaction,
if he pOSsssses tha requisite quallflcatlon>bLt
has no enfemcuabla right to ba selecteds In the
present case, admittedly, the applicant was
considared for seleétion for the post of

N / .
Radiographer, and cen havs no legitimate grievarce

if he wss not actually aelectind, more particularly

as no malafide has baen alleged against any

perscn involved in the selaction process,

A



-

e

5. None appsared for the applicant when this
case was callad out, Nons appearsd for the

_fmspondents sither.

7. Manifsstly, the applicent's appointment
as Junior Radiographaf was on pursly ad hoc and
Qmargeﬁt basis for a spacifisd duration; which
was sxtended from time to time and was terminated,
when the need to continue that ad hoc/emergent -
arrangament no loﬁger axistad, Tiois also
clear that the applicent did participate in the
selsction for the post of Radiegrapher but
was not selscted, and under the circumstances - .
7 Lo hat
hs lkaz no.legitimats grinvancs./h)%h»mm/h/vn@¢

) 451 //ﬁnﬁ/ww ﬂq/ ﬂ71hMTll]47 nalenr Al [T o 47ﬂ/
77% /M /‘73,//( m by 2 /?‘/ fhe om//m\ //ra;m(;.///m}-r

7%:/ Aofi g “ne &')’)m )
In the rosutt no 1ntarusnt10n in this

case ‘is warranted, This D.B. fails and is

dismissed accordingly. No costs,

L
{DR. A. VEDAVALLI) (s.R. ADIGH)
* 7" Member (3J) Member (W)



